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INTRODUCTION 

I, the Chairman, Committee on the Welfare of Scheduled 
Castes and Scheduled Tribes having been authorised by the Com-
mittee to submit the Report on their behalf, present this Twenty-
seventh Report (Sixth Lok Sabha) on Action taken by Government 
on the recommendations contained in their Eleventh Report (Sixth 
Lok Sabha) on the Ministry of Home Affairs-Reservations for, and 
employment of, Scheduled Castes and Scheduled Tribes in the 
Delhi Electric Supply Undertaking. 

2. The draft Report was considered and adopted by the Commit-
tee on the 21st. October, 1978. 

3. The Report has been divided into the following chapters: 

I. Report. 
II. RecommendationslObservations which have been accepted 

by Government. 

III. Recommendations I Observations which the Committee do 
not desire to pursue in view of the Government replies. 

IV. RecommendationlObservation in respect of which reply 
of Government has not been accepted by the Committee 
and whlch requires reiteration. 

4. An analysis of the action taken by the Government on the 
recommendations contained in the Eleventh Report of the Commit-
tee on the Welfare of Scheduled Castes and Scheduled Tribes is 
given in Appendix VI. It would be observed therefrom that out 
of 36 recommendations, made by. the Committee, 35 recommendations 
i.e., 97 per cent have been accepted by Government and there is one 
recommendation, i.e., 3 per cent, in respect of which reply of Govern-
ment has not been accepted by the Committee. 

NEW DELHI; 
November 29, 1978 

Agarhayana 8, 1900 (S). 

v 

RAM DHAN, 
Committee on the Welfare of 

Scheduled Cute, and 
Scheduled Tribe,. 



CHAPTER I 

REPORT 

The Report of the Committee deals with action taken by UOVM 

.ernment on the recommendations contained in the Eleventh Report 
(Sixth Lok Sabha) of the Committee on the Ministry of Home Af· 
tairs--Reserv:ations for, and employment of, Scheduled Castes and 
Scheduled Tribes in the Delhi Electric Supply Undertaking. 

1.2. In para 22 of their Eleventh Report, the Commi.ttee had 
noted with distress that out of 158 Class I vacancies filled by the 
Delhi Electric Supply Undertaking, 114 vacancies had been filled 
up by persons on deputation or transfer to which the reser.ntion 
orders had not been made applicable and none of these 114 Class I 
Officers belonged to Scheduled Castes or Scheduled TribeIJ, although 
there was no provisIon in the Recruitment Rules of Delhi Electric 
Supply Undertaking for' taking people on deputation as such. In 
their reply. the Ministry of Home Affairs stated that the break-
up of the 114 vacancies mentioned in the recommendation was as 
follows:-

(i) 21 Class I vacancies were filled up by deputation on the 
basis of the Recruitment and Promotion Regulations ap-
proved by the Corporation I U.P.S.C. which provided for 
such apppintments. 

(li) 93 vacancies in Class I posts were filled by promotion on 
the basis of selection. These promotions were within 
Class I. 

The reservation orders did not apply to those 114 vacancies 
which were either filled up on deputation in accordance with the 
rules or by promotion on the basis of selection; promotion being with· 
in Class I. 

The Committee would reiterate that orders of the Ministry of 
Home Affairs (Department of Personnel and Administrative 
Reforms) contained in their O.M. No. 3801ZI7177-Estt. (SCf), dated 
1he 21st January, 1978 should be strictly followed 110 far as the ftll-
ing of posts by deputation is concerned. The Committee would 
also like to know the number of Scheduled Castes and Seheduled 
Tribes taken on deputation from other MinistrieslDepartments 
:since the date of the reply of Government. 



CHAPTER II 

RECOMENDATlONS/OBSERVATIONS WHICH HAVE BEEN 
ACCEPTED BY GOVERNMENT 

Recommendation (S1. No.1, Para No. 1S) 

The Committee are unhappy to note that even though the Delhi 
Municipal Corporation Act, 1957 provides for reservations for ScheJ 

duled Castes and Seheduled Tribes in services, no efforts what-
.,ever have been made at the initial stages to give effect to the 
constitutional provisions making reservations for Scheduled Castes 
and Scheduled Tribes in DESU. It was only early in 1975 that 
acme 8eJTieU8 thought was given at the higher level 'Of the Admi-
ni&tration folli>wing a number af representations that adequate 
~r of posts based on the reservations quota were not being of-

. fered 1;0. the Scheduled Castes and Scheduled Tribes and it was only 
then decided that m'Odel rosters regarding reservations for Sche-
duled Castes and &heduled Tribes should be maintained by the 
appointing authOrity with efIect from the 1st January, 1975, COll.-

sidering the year 1975 as the first recruitment year with backlog on 
that date to be shown as reserved vacancies brought forward from 
previous years and that reservations should be made in future vacan-
cies in accordance with the rules issued by the Government of 
India in. this regard. The Committee hope that reservation orders 
will DOW be implemented meticulously amd that concerted efforts 
would be made to clear the backlog as early as pouible. 

Reply of Govemment 

The recommendation has been noted for compliance. 

(Ministry of Home Affairs a.M. No. U. 1601612177- Delhi, dated 
27-5-1978) . 

Comments of the Committee 
The Committee are not satisfied with the reply of Government. 
The Committee would like to be apprised of the specific action 

taken in compliance with the reeommendation. 

lleeelDlDeDdation (SL No. 2, Para No. 19) 

The Committee note that as recommended by the Commi1!tee of 
omcers of DESU, the hacklog for direct recruitment poste is propo-

2 
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.ed ·to be worked out by DESU from 1st January, 1970. The Com-
mittee do not find themselves in agreement with the recommen-
dation of the Committee of DESU and recommend that the backlog 
in respect of direct recruitment posts should be worked out from 
the year 1958 when DESU came into existence under the D.M.C. 
Act, 1951, which provided for reservations for Scheduled Castes 
and Scheduled Tribes. 

Reply of Govemment 

The recommendation has been notecJ for compliance. 

[Ministry of Home Affairs a.M. No. U. 1601612177- Delhi dated, 
27-5-1978) J 

Comments of tbe Committee 

The Committee would like to be intormed whether backlog has 
.inee been worked out from the year 1958 onwards. 

Recommendation (SL No.3, Para No. 20) 

The Committee have n() doubt that with a view to clear the 
backlog, D.E.S.U. would fill the reserved vacancies upto 50 percent 
Of the total vacancies in each recruitrhent year as provided under 
the exiating instruction!! in this regard. 

Reply of Govemment 

The D.ES.U. has made all out efforts to ftll from amongst 'fila 
candidates belonging to Scheduled CastelScheduled Tribes com~ 

munity, 50 per cent of the total vacancies in each recruitning year 
with a view to clearing the backlog. For clearing the backlog of 
Cl8lll-I, Class-il, Class-TIl and aa..IV posts, employment noticesl 
advertisements were issued calling for applications only from the 
Scheduled CasteslScheduled Tribes. Statements containing details 
I()f such employment noticesladvertisements are at Appendix L 
Advertisements were sent to Scheduled Caste Agencies all over 
India and to the Director of Advertisina and Visual Publicity, 
Government of India, Ministry of Information and Broadcastmg, 
Parliament Street, New Delhi etc. 
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The position relating to employees belonging to Scheduled 
Castes and Scheduled Tribes as on 1-4-76 and 31-12-77 indicated 
helow:-

SIC SIT SIC SIT 
As on 1-4-1976 AI on 31-llH977 

CIa., I 6 

ClalS II 5 9 

Class III 706 878 

Class IV 36111 3892 

(Ministry of Home Affairs O.M. No. U. 160 1 612/77-Dtlhi, dated 27-5-(978). 

Comments of the Committee 

The Committee hope that DESU will continue their efforts to 
flll all the vacancies reserved for Scheduled Castes and Scheduled 
Tribes by candidates belonging to these communitiee. 

Recommendation (Sl. No. 4 Para No. 21). 

The Committee regret to note that isolated individual posts have 
been filled up by the DESU without applying rtSel'Vation orders 
thereby depriving a number of such posts from the purview of 
reservation orders. The COmmittee, therefore, suggest that in 
.order to secure adequate representation of Scheduled Castes and 
,Scheduled Tribes in isolated individual posts or in small cadres. 
posts of similar status and salary should be grouped together in 
accordance with the extant orders on the subject for the purpose 
Of implementation of orders providing reservations for Schedu-
led Castes and rScheduled Tribes and prior approval of the Cabinet 
Secretariat (Department of Personnel and Administrative 
.Reforms) should be obtained before such posts are grouped to-
gether. 

Reply of Govemment 

The recommendation has been noted for compliance. Neces-
aary action baa already been initiated by the D.E.s.U. in this 
,regard. 

[Ministry of Home Affairs O.M. No. U. 16016\2\77- Delhi dated 
27-5-1978) ] 

Recommendation (SI. No.6, Para No. 23). 

The Committee recommended that DESU should take immediate 
steps to increase the element of direct recruitment in such posts 
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wbich are at present filled by deputation or transfer and examine 
.the feasibility of changing the Recruitment Rules to this effect so 
.that the requisite number of vacancies could be 1Uled by Schedu-
led Caste and Scheduled Tribe candidates. 

Beply of Government 

Action to implement the recommendation made by the Commit-
tee is being initiated by DESU and the feasibility of changing the 
recruitment rules in respect of various categories Of posts, where 
the recruitment rules have already been notified, to increase the 

·element of direct recruitment in posts which are. present, being 
.filled by deputation 1 transfer, is being examined. 

[Ministry of Home Affairs O.M. No. U. 1601612177- Delhi dated 
27-5-1978) ] 

Comments of the Committee 

The Committee would like to be apprised whether the Recruit-
-ment Rules have since been reviewed and finalised. If so, the 
-COmmittee would like to be furnished with a copy thereof. 

Recommendation (SI. No.7, Par. No. 24). 

The Committee also recommend that with a vtew to ensure 
the appointment of the requisite number of Scheduled Caste and 
'Scheduled Tribe candidates on deputation or transfer, DESU should 
invariably the Ministry /Department concerned to sponsor the re-
quisite number of Scheduled Caste and Scheduled Tribe candidates 
to serve in DESU on deputatienj'transfer. 

Reply of Government 

The recommendation has been noted for compliance. 

(MiniStry of Home Aftairs O.M. No. U-I601612177-Delhi dated 
27-~1978.) 

Recommendation (SI. No.8, Para No. 37) 

The Commi1ltee regret to note the Liaison Officer was appointed 
in the D.E.S.U. only in May, 1976 i.e. after the Committee took up 
for examination the representation of Scheduled Castes and Sche-
duled Tribes in D.E.S.U. The Committee also regret to note that 

-4!ven now a Class II Labour Welfare Officer has been appointed to 
diacharge the functions of a Li~n omcer. The Committee sug-
gest that in accordance with the mstrudtions of the Government of 
lndia, Head of the Administration should act as Liaison Officer for 
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the purpose of ensuring proper implementation of orderajinstructiona 
pertaining to reservations for Scheduled Castes and Scheduled Tribes. 
in D.E.S.U. 

Reply of Government 

Since the meeting of the Committee in July" 1976 one post of 
Labour Welfare Ofticer under D.E.S.U. baa been upgraded to that 
of the Senior Labour Welfare Officer in the pay seale of Rs. 800-1500 
to which the only eligible Scheduled Caate candidate has been 
appoiUted. This scale is further to be revised to Rs. 1100-1600 which 
is equivalent to that of the Under Secretary to Government of India. 
With the upgrading of this post, a Class I officer is now holding the-
post of the Liaison Officer. 

[Ministry of Home Affairs O.M. No. U. 1601612177- Delhi dated. 
27-5-1978) ] 

Recommendation (51. No.9, Para No. 38) 

The Committee hope that the Liaison Officer would function with 
a sense of dedication and ensure due compliance of the reservation 
orders '90 that the shortfalls existing in D.E.S.U. are wiped out at 
the earliest. They also hope that the Liaison Officer will focus his 
attention on the proper 'maintenance of Rosters by the cencemed 
authorities and would satisfy that the reservation orders are scrupu-
lously implemented by them. 

Reply of Government 

The recommendation of the Committee has been brought to the 
notice of the Liaison Officer for his information, guidance vide letter 
No. AO(G) IDI4421, dated 1-3-1978 (Appendix n). 

[Ministry of Home Affairs O.M. No. U. 1601612177- Delhi dated 
27-5-1978) 1 

Recommendation (S1. No. 10, Para No. 39) 

The Committee are unhappy to note that at present the Liaison 
Officer has been posted at Nizamuddin as the Asstt. Labour Welfare 
Officer whereas he has to attend to his duties of a Liaison Oftlcer at 
Shakti Sadan where admiW.trative block of the D.E.S.U. has been 
located. Further, the staff posted in the Cell under the Liaison Oftl-
cer is working in the premises of Rajghat Power House, New Delhi. 
The Committee need hardly emphasise that the main function of 
Cell is to assist the Liaison Oftlcer to discharge his duties effectively. 
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The Committee would, therefore, suggest that the Cell should be .-
up within the OrganisatIon under the Direct Control of the Liaison 
Oftlcer. 

Reply of Govemment 
The oftlce Qf the Liaison Oftloer was shifted on 13-7-77 to the 

Rajghat Power House where Scheduled CastealScheduled Tribes Cell 
is functioning. 

[M.inistry of Home Affairs, O.M. No. V -1601612177.Delhi, 
Dated 27-5-1978] 

Recommendation (81. No. 11, Para No. 40). 

The Committee also desire 'that a note about the activities of the 
'Cell should be high-lighted in the Annual Report of the Delhi Elec-
tric SUpply Undertaking. 

Beply of Gevel"DlDat 

The annual report of ~he Delhi Electric Supply Undertaking for 
the year 19'16-77 is under preparati()n. The adtiVities of the Sichedul. 
oed CuteslScheduled Tribes Cell are being highlighted in the annual 
xeport under preparation and will be high-liglited in future reports. 

[Ministry of Home Aft'airs O.M. No. U-I601612177-Delhi 
Dated 27-5-1978] 

Recommendation (8l No. 12, Para No. 41). 

The Committee note Ithat Rosters had been started in the DESU 
'8S required, with effect from the 1st January. IS75 and that too with-
'Out bringing forward the vacancies carried forward from the date 
from which the reservation orders were made effective. The Com-
'mittee attach great ilnportal'lCe to the proper maintenance of Rosters, 
as in their opinion, Rosters are the mechanism by which the O~017~ 
made in improving the representation of Scheduled Castes and Sche-
duled Tribes in an organisation could be assessed and. effectively 
watched. The Committee would, therefore, stress that the Rosters 
"Should be maintained as per extant orders on the IUbject and they 
should be inspected regularly by the competent authorities and all 
the vacancies reserved fOl' Scheduled Castes and Scheduled Tribes 
actually filled in and appointment made according to the points 
meutioned in the RoIten. 

Reply of Government 
The roster. BI'e being prepuoed ~ the D.E.S.U. in accordance 

with the Governmen't of India orders as they existed from time to 
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time. These shall be got checked and verified through the Liaison 
Officer. 

[Ministry of Home Affairs O.M. No. U-I601612177-Delhi 
Dated 27-5-1978] 

Comments of the Committee 

The Committee would like to be infonned whether 'the Liaison 
Officer has since checked the Rosters being maintained by DESU 
and. if so, with what results. 

Recommendation (st. No. 13, Para No. 42) 

The Committee' note that the annual statements show.ing the staff 
position in the DESU and recruitments made during a calendar year 
in respect of Class m & IV employees were regularly sent by the 
DESU to the ·DeLhi Municipal Corporation. Copies of these state-
ments have not SO far been supplied to the Office of the Commis-
sioner for SCheduled Castes and Scheduled Tribes. The Committee 
would like that the DESU should ensure that in future, these state-
ments are prepared on the prescribed fonns and are sent in time' 
to the Cabinet Secretariat (Department of Personnel and Adminis-
tr~tive Reforms) and also simultaneously to the Office of the Com-
missioner for Scheduled Castes and Scheduled Tribes. The Com-
mittee also desire that these annual statements on receipt from 
DFSU should be critically examined by the Department of Person-
nel and Administrative Reforms and the deficiencies noticed therein 
should be pointed out to DESU expeditiously so that they could take' 
corrective measures without any delay. 

Reply of Government 

The recommendation has been noted for compliance. The copies 
of the annual statemerrts for the year 1977 have been sent by the 
DESU to the Commiss~oner for Scheduled Castes and Scheduled' 
Tribes and the Deptt. of Personnel and Administrative Refonns vide 
their No. EIA & GI452,453 dated 26-4-1978. 

[Ministry of Home Affairs O.M. No. U-1601612177- Delhi dated. 
27-5-1978)]. 

Recommendation (SI. No. 14, Pm No. 72). 

The Committee are unhappy to note that there is not a single' 
officer belonging to Scheduled Caste or Scheduled' Tribe in' Ciass I 
post of Deahl Electric Supply Undertaking. Out of 241 officers in 
Class II, there are only 5 Scheduled Caste OfBcers and in certain 
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categories, there is not a single officer belonging either to Scheduled 
Castes or to Scheduled Tribes. The recruitment procedure for Assis-
tant Personnel Oftlcers and certain other cadres has also been chang-
ed which it is feared has affected the intake of Scheduled Castes and 
Scheduled Tribes in these cadres. Even in Class nt, the representa-
tion of Scheduled Castes is not encouragtng. Considering the heavy 
shortfalls, 'the Committee cannot help concluding that orderslinstruc-
tions issued. by the Ministry of Home Aft'airsIDepartmen.t of Person-
nel and Administrative Reforms were not properly implemented and 
ladequate ;attention was not given to improve -the situation by the' 
Delhi Electric Supply Undertaking. What is needed is concerted 
action to fill all the posts by Scheduled Castes and Scheduled Tribes' 
and to make ~ the shortfalls in the various categories of posts 
in the earUest possible time. The Committee would al90 like to im-
Pl"eIIIiJ upon the Delhi Electric Supply Undertaking to devise adequate 
checks to ensure rigid application of relaxed standards in the recruit-
ment of Scheduled Castes and Scheduled Tribes. 

Reply of Govemment 

As recommended by the Committee concerted action to fill all 
the resenred vacancies for Sch.edJuled Castes and Scheduled Tribes 
and to make good the shortfall in various categories of posts at the 
earliest possible is being taken, by the D.E.S.U. Relaxed standard 
!l'or the recruiltment of SCheduled Castes I Scheduled Tribes are be-
ing adhered. to. 

[Ministry of Home Affairs C.M. No. U-16016121177-Delhi 
Dated 27-5-1978], 

Comments of the Committee 

The Committee would like to be informed the manner in which. 
relaxed standards are being appUed in the recruitment of Scheduled 
Castes and Scheduled Tribes. 

BeeommendatioD (St. No. 15, Para No. 73). 

The Committee would also suggest that the existing procedure.' 
for recruitment to all categories of posts should be reviewed by the 
Delhi Electric Supply Undertaking and the rules suitably revised in 
order ;to augment the intake of Sleheduled Castes and Scheduled 
Tribes in their services. 

Reply of Gevernment 

Action as recommended by the Committee to review procedure-
of recruitment for all categories of posts is being initiated by DESU. 
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The Recruitment and Promtton Rules would also be suitably modi-
fied, where necessary, in order to augment the intake of Scheduled 
-Castes and Scheduled Tribes in D.E.S.U. 

[Ministry of Home A1fa.irs O.M. No. U-180UIIZI77-Delhi 
dated 21-5-1978] 

Recommendation (Sl. No. 16, Para No. 74) 

The Committee further recommend that special ad hoc recruit-
ment exclusively for Scheduled Castes and Scheduled Tri'bes should 
immediately be resorted to so that the entire bacld'Og is wiped out 
within a period not exceeding three years. 

Reply of Government 

Conterted efforts maw already been initiated to clear the beck-
"log. In order to complete the backlog the posta have been advertised 
·exclusively for Scheduled Castesl St:heduled Tribes on several occa-
sions as stated in .the reply to para 20. 

[Ministry of Home Affairs O.M. No. U-I601612177-Delhi 
dated 2'7-5-19T1ij 

Comments of the CommIttee 

The Committee would like to be infonned of the progress SO far 
made in clea.r1ng the backlog. 

Beeommendatlon (SI. No. 17, Para No. 75). 

The Committee also note that \there js no employee belonging to 
. Scheduled Tribes in the Services.df Delhi Electric Supply Undertak-
ing. The Committee would suggest that the Delhi E1ectFic Supply 
Undertaking should examine the feasibility of recruiting Scheduled. 

'Tribes from neighbouring States having large Slcheduled. Tribe popu-
itation so thai!; the vacancies reserved for Scheduled Tribes are filled 
by the candidates from that community. 

Reply of Government 

The Undertaking is making efforts to recruit the Scheduled 'Tribe 
·candidates from the nei.ghbou.ring States having a sizeable popula-
. tion of Scheduled Tribes as would be clear from. the reply 'to para 20. 

[Ministry of Home A1fairs O.M. No. U-lIOt812ITT-Delhi 
·.dated 27-5-1978] 
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Comments of the Committee 

The Committee would like to be informed about the progress 
made so far in the recruitment of Scheduled Castes and Scheduled 
Tribes from the neighbouring S~ates. 

Recommendation (Sl. N'l. 18, Para No. 76) 

The Committee note that in the advertisements issued by Delhi 
Electric Supply Undertaking inviting applications for recruitment, 
\;he total number of vacancies and the actual number of vacancies 
reserved for Scheduled Castes and Scheduled Tribes is not indicated. 
The Committee desire that in all the requisitions sent to the Employ-
ment Exchanges and al1advertisemel1~s ieirued for the purpose of 
recruitment, the number of posts reserved for Scheduled Castes and 
Scheduled 'Tribes and all the concessionslrelax:ation admissible to 
them srhould be specifically mentioned SO that maximum number of 
Scheduled Caste and Sc~uled Tribe candidates come forward to 
avail of the vacancies reserved for them. 

Reply of Government 

A:; recommended by the Committee, the total number of vacan-
ci.es and the actual number of vacancies reserved for Scheduled 
Castes and St:heduled Tribes are now being mentioned. in the adver-
tisemen'!s as per order of the Government of India. The concessions I 
relaxations admissible to Scheduled Castes I Scheduled Tribes are also 
mentioned in the advertisements. 

The Committee note that in the advertisements issued by Delhi 
dated 27-5-1978] 

Reeommendation (81. Nn. 19, Para No. 77) 

The Committee would also suggest that the Delhi Electric Supply 
Undertaking should intimate to the Central Employment Exchange 
and also other Employment Exchanges, the type of candidates they 
require so that a separate list of candidates possessing the requisite 
qualifications culd be maintained by the Employment Exchanges. 
The Delhi Electric Supply Undertaking should also keep in touch 
with various technical institutes in the Union Territory of Delhi and 
impress upon them to fill all reserved seats by Scheduled Castes 
and Scheduled Tribes and prepare them according to their reqUire-
ments. 
3628 L.S.-2. 



Reply of Government 

The recommendation has been noted for compliance. 

[M.inistry of Home Affairs O.M. No. U-16016/2/77-Delhi dated 
27-5-1978] 

Recommendation (SI. No. 20, Para No. 78) 

The Committee would also like that the reasons for rejection of 
Scheduled Caste and Scheduled Tribe candidates sponsored by the 
Employment EXchanges should be recorded and communicated so 
as to facilitate them to sponsor right type of candidates belonging 
to these communities in future requirements. 

Reply of Government 

As recommended by the Committee where candidates with 
prescribed qualifications and right type of experience are not 
sponsored by the Employment Exchanges, the matter will be speci-
fically taken up with the Employment Exchanges to enable them 
to sponsor the right type of candidates, for reserved vacancies in 
future. The Selection Committees will also be instructed to record 
reasons for rejection of Scheduled Caste/Scheduled Tribe candidates 
which would be communicated to the Employment Exchanges, as 
recommended by the Committee. 

[M.inistry of Home Affairs O.M. No. U-16016/2/77-Delhi dated 
27-5-1978] 

Comments of the Committee 

The Committee would like to be furnished with a statement in-
dicating (i) the number of Scheduled Caste and Scheduled Tribe 
candidates sponsored by Employment Exchange; (ii) the number of 
Scheduled Caste and Scheduled Tribe candidates selected and ap-
pointed by DESU; and (iii) the number of Scheduled Caste and 
Scheduled Tribe candidates rejected by DESU together with the 
reasons for their rejection since the date of the reply of Govern-
ment. 

Recommendation (SI. No. 21, Para No. 79) 

In order that sufficient number of Scheduled Caste and Schedul-
ed Tribe candidates are available for recruitment, it is necessary 
that copies of advertisements are sent not only to the associations 
of Scheduled Castes and Scheduled Tribes but also to the Members 
of the Parliamentary Committee on the Welfare of Scheduled Castes 
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8lld Scheduled Tribes who may help in sponsoring Scheduled Caste 
and; Schedul1ed Tribecandid'ates. Advertisements should also be 
issued through the All India Radio so that Scheduled Caste and 
Scheduled Tribe candidates living in remote areas can also respond 
to the advertisements as per instructions issued by the Cabinet 
Secretariat (Department of Personnel and Administrative Reforms) 
vide' their Oftlce Memorandum No. 36022!4!TG-Eatt. (SCT) , dated 
the 7th August, 1976. 

Reply to Government 

The recommendation has been noted for compliance. 

[Ministry of Home Affairs O.M. No. U-I6016/2177-Delhi dated 
27-5-1978] 

Reeommendation (St. No. 22, Para No. 80) 

The Committee note that the scheme of employment assistance 
to family members of the officers and other employees of Delhi Elec-
tric Supply Undertaking came into force in 197-' and 20 per cent of 
the vacancies have been earmarked for the family members of the 
Delhi Electric Supply Undertaking. The Committee feel that such 
a scheme is likely to adversely effect the interests of Scheduled 
Cast'es and Scheduled. Tribes as there are very few emoployees be-
longing to thse communities working in the Delhi Electric Supply 
Undertaking. who could take advantage of this scheme, and more-
over, no reservations for Scheduled Castes and Scheduled Tribe 
employees have been made under this scheme. The Committee 
endclrse the suggestion made by the Commissione; for Scheduled 
Casta and Scheduled Tribes in his Study Report on Delhi Electric 
Supply Undertaking (January, 1977) that 'in order to safeguard 
the interest of the Scheduled Caste and Scheduled Tribe employees, 
this scheme requires reconsideration at the highst level". The Com-
mittee would like to be apprised of the decision taken by the Delhi 
Electric Supply Undertaking in this regard. 

Keply of Government 

The employment assistance scheme as if existed at the time of 
hearing of the Parliamentary Committee has since been amended. 
in accordance with the amended scheme, a certain percentage of 
vacancies to be fUled has been reserved for the wifelsonldaughter 
who otherwise fulfil the prescribed conditions in respect of em-
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ployees who die in hamess or while in service. A copy of the 
Reso\uticm No. 179 dated 12-10-1977 passed by D.E.S.U. in this con-
necti on is at Appendix III. 
[Minlstry of Home Affairs O.M. No. U-16016121T7-delhi dated 

27-5-1978) ] 

Comments of the Committee 

A copy of the employment assistance scheme may be sent for 
the information of the Committee. 

Recommendation (SI. No. 23, Para No. 95) 

'1 'he Committee are di9tressed to observe that a majority of 
posts in Delhi Electric Supply Undertaking are filled by promotions 
and since there are very few Scheduled Caste and Scheduled Tribe 
candidates in the feeder posts, especially ip the higher categories the 
benf!fit of reservation cannot be given to Scheduled Caste and 
Sch(!<iuled Tribe candidates and the reservation orders have been 
rendered practically ineffective. The Committee find from the 
figur'es furnished by Delhi Electric Supply Undertaking that dur-
i"ng the years 1973-75 19 and 21 posts were reserved for Sche-
dulei Castes and Scheduled Tribes in Class I and Class II respec-
tively but not a single Scheduled Castel Scheduled Tribe employee 
coul<t be promoted against those posts. In Class In alSO, only 183 
Sche duled Castes could be promoted against 401 posts reserved fOtl' 
Scheduled Castes and Scheduled Tribes. Even in Class IV, only 
63 Sl~heduled Caste employees could be promoted aganist 145 vacan-
cies teserved for Scheduled Castes and Scheduled Tribes. " 

Reply of Goveroment 

Action to review the existing R&P Regulations is being initiated 
with a view to give a fair representation of Scheduled CasteslSche-
duled Tribes candidates in all categories of posts in DESU. 

[Ministry of Home Affairs O.M. No. U-1601612J77- Delhi dated 
27-5-1978) ] 

Recommendation (SI. No. M, Para No. 96) 

The Committee are surprised to note that in spite of such dis-
mal figures of representation given to Scheduled Castes and Sche-
duled Tribes in D.E.S.U., the Recruitment Rules for fixing up 
vacancies in many categories of posts in Delhi Electric Supply Un-
dertaking have been charged to the effect that majority of posts 
are now being filled by promotion. The Committee, therefore, re-
commend that while finalising the Recruitment Rules, which are 



presently at :the drafting consideration sta'ge the interests of Sche-
duled Cute and Scheduled Tribe candidates should be kept in view 
and the element of direct recruitment ~uld be introduced at least 
to 9Uch of the posts where sufficient number of Scheduled Caste and 
Scheduled Tribe Departmental candidates are not available to fill 
them up. 

Reply of Government 

The recommendation of the Committee will be kept in view while 
ftnalising the R&P Rules in respect of various posts. The R&P Re-
brulations which have already been finalised will also be reviewed 
to achieve the objective of this rec.0mme,ndation. 

[Ministry of Home Mairs O.M. No. U-1601612177- Delhi dated 
27-5-1978]. 

ReCommeadation (SI. No. 27, Para No. t7) 

The Committee regret to note that the recruitment rules for a 
number of. posta are pending finalisaUon for the last several years 
due to administrative delays. The Committee alao understand that 
non-fi~satioD of rules is one of the main reasons for shortfall in 
.. the representation of Scheduled Cas. and Scheduled Tribe. in 
the services qJ Delhi Electro: Supply Undertaking as, in the ab-
sence of the.e rules, promotions have been made on a.dhoc Ibasis 
where reservation orders are not applicable. The Committee there-
fore recommend that recruitment rules should be finalised without 
fUrther delay so that the interests of Scheduled Caste and Sche-
duled Tribe employees do not suffer any more. 

Reply of Govel'll.lllellt 

Coneertec1 ~ are baing made by the Undertaking to fina-
lise the B&P Regulations for all the posts in consultation with the 
UPSC • ~uired un4er Section 98 of the DMC Act, R & P Rules 
,for'1'1lI\i¢ty of the poei;a in the, Undertaking are at final stages and 
are', tolxl}8Cted to be fJ.DaUsed. shortly. . 

"[Mini~try of Hollie Affairs O.M. No. U-I601612j77-" Delhi dated 
. ~ . 27-5-1978]. 

Recommendation (81. No. _ Para No. tS) 

The Committee regret· to . note 'that, as observed by the Comm1.-
sioner for Scheduled Castes and Scheduled Tribes in his. Study He-

. port on ~elhi Electric Su,pply. Undertaking (1977), during the year 
1975 there . were '., reserved vacancies of Junior Mistry but not a 
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single Scheduled Caste candidate was promoted although 15 Sche-
duled Caste candidates were available in the eligibility Zone in Delhi 
ElectriC Supply Undertaking. The Committee do not agree with 
the plea taken by Delhi Electric Supply Undertaking that in this 
category Scheduled Caste candidates were already in exeess. The 
Committee agree with the view expressed by the Commissioner for 
Scheduled Castes and Scheduled Tribes that the reservation has to 
be applied on the current vacanci'es on the basis of 1J1e points of the 
roster irrespective of the existing strength of ScAedu.led Cutes and 
Scheduled Tribes in the cadre in question. The Committee hope 
that henceforth such lapse would not recur. 

Reply of Government 

During the years 1975, 1976 and 1977, 40, 70 and 120 Junior Mis-
tries respectively were appointed. Out of these 15, 22 and 37 were 
Scheduled Caste candidates respectively. The current reservation 
for Scheduled Cute candidates for the said years comes to 7, 11 
and 17. As will be observed, a total number of 74 candidates be-
longing to Scheduled Castes were appointed duriDg the .ud years 
by the D.E.S.U. thus clearing the backlog of 28 pqlfil which were 
shown in the statement submitted to the Parliamentary Commit-
tee. At present there is only a backlog for Scheclulecl Tribe caDdi-
dates and for clearing this backlog, necessary action 18 being taken 
by the DESU. 

[Ministry of Home Affairs O.M. No. U-16016J2J77-Delhi: dated 
27-5-1978]. 

Reeommendatioa (81. No. 21# Para No. It) 

The Committee need hardly emphasise that any agreement bet.. 
ween the management and the union of the employees of Delhi 
Electric Supply Undertaking should not be allowed to come in the 
way of implementation of reservation ordent for Sebeduled Cutes 
and Scheduled Tribes in the matter of promoUon. The Committee, 
therefore, recommend that such agreements shou.I.d either be 1CI'8p-
ped or suitably modified so that the feaervatbln orders ~ 'be im-
plemented in Delhi Electric Supply Undertaking without any hin-
drance. 

Reply of Government 

The recommendation has been noted for compliance. 

[Ministry of Home Affairs O.M. No. U-1601612/77-Delhi' dated 
27-5-1978]. 
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Comments of the Committee 

The Committee would like to be infonned of the specific action 
taken so far as the agreement between the management and the 
Employees Unton is concerned. 

Recommendation (81. No. 38, Para No. 188) 

The Committee need hardly emphasise the desirability of in-
cluding a Scheduled CastelTribe Offi.cer in all the Recruitmentl 
Selection COmmitteelBoards Constituted by the Delhi Electric 
Supply Undertaking so as to instil confidence in the Scheduled 
Caste and Scheduled Tribe employees. In case, a Scheduled 
CastelTribe Officer of the appropriate status is not available in the 
Delhi Electric Supply Undertaking, a Scheduled CastelTribe Oftlcer 
from another Ministry I Department should be associated with such 
recruitmentlselectlon CommitteeslBoards. 

Comments of the Committee 

The Senior Labour Welfare Officer (Class I) who belongs 
to Scheduled CUte has been associated with all the selection Com-
mittees and DPCs for recruitment to Cla. II, Class UI and Class 
IV appointmentslpromotions vide ord~r No. AO(G) !Admn.!R:141, 
dated 4-1-1978 annexure IV. For a Scheduled CasteslScheduled Tribe 
Officer of the appropriate status in Selection BoardslDPCs for mak-
ing recruitmentlpromotion to Class I post a reference was made to 
the Ministry of Energy to nominate such an Officer but the Minis-
try of Energy have intimated vide letter No. 211197166-Admn.lI, dated 
6-4-1978 (Appendix V) that they are not in a position to nominate 
such officer. Department of Personnel and Administrative Reforms 
is being requested. by the D.E.S.U. to sugge_t the name of one such 
officer for this purpose. 

[Ministry of Home Aftain O.M. No. U-16016[2177-Delhi' dated 
27-5-1978]. 

Reeommendatlon (81. No. 31, Para No. 118) 
The. Committee are perturbed to note from the figures furnished 

by the Delhi Electric Supply Undertaking that there are heavy short-
falls in the employment of Scheduled Castes and Scheduled. Tribes 
in all categories of posts. Considering these heavy shortfalls, the Com-
mittee cannot but conclude that orden on the subject are neither be-
ing followed in letter and spirit by the appointing authorities nor 
adequate attention has been paid to improve the situation. The 
Committee would, therefore urge upon the Delhi Electric Supply Un-
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dertaking to take immediate corrective steps to ensure that all the 
vacancies reserved for Scheduled Castes and Scheduled Tribes are 
actually ftlled by the candidates belonging to these communi'ties. 

Reply of GoverDJDeDt 

The recommendation has been noted for compliance. 

[Ministry of Home Affairs O.M. No. U-1601612177-Delhi dated 
27-5-1978]. 

Recommendation (Si. No. 32, Para No. 111) 

The Committee have no doubt that as assured by its represen-
tative during the course of evidence, Delhi Electric Supply Under-
taking would hold ad hoc reCJ.lLIlitment to wipe out the shortfalls of 
Scheduled Castes and Scheduled Tribes. 

Reply of Government 

To wipe out the shortfall of Scheduled Castes and Scheduled 
Tribes, special recruitments have been resorted to. Special efforts 
to recruit S.C.IS. T. candidates are being made and in this connec-
tion reply to para 2.0 may also please be referred to. 

[Ministry of Home Affairs O.M. No. U-1601612!77-Delhi' dated 
27-5-1978]. 

Recommendation (SI. No. 33, Para No. 112) 

The Committee are distressed to note that there is not even a 
single Scheduled Tribe Officer in any of the categories of posts in Delhi 
Electric Supply Uniierta.king nor any special efforts have been made 
to recruit Scheduled Tribe candidates. The Committee do not agree 
with the argument advanCed by the Delhi Electric Supply Undertak-
ing that Delhi Municipal Corporation Act, 1007, which governs the 
working of Delhi Electric Supply Undertaking, provides for reserva-
tion of Scheduled Castes only. The Committee fully agree with the 
views expressed by ·the Commissioner for Scheduled Caites and Sche-
duledl:~bes in his Study Report on Delhi Electric Supply Undertak-
ing that aince Delhi Electric Supply Undertaking as well as Delhi 
Muntcipal C::Orporation have adopted the Government of India in9-
truction9 on reservations there is no reasons why the provision for re-
servation for Scheduled Tribes should not be effectively implement-
ed. The Committee' h~~ that the Delb,i E\~ctric Supply Undertaking 
would now m:ake earneit .. ~orts to recrwt t~ maximum number of 
Scheduled Tribe .. candidate,."with a view to 'wipe out the backlog as 
soon as possible. 
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Reply of GoverJUDellt 

The recommendation has been noted for compliance. 

[Ministry of Home Affairs O.M. No. U-I601612177-Delhi, dated 
27-5-1978]. 

Recommendation (SI. No. 34, Para No. 113) 

The Committee also recommend that in the event of not getting 
th~ requisite number of Scheduled Tribe candidates even: after 
carrying forward these vacancies for three years, such vacancies 
should be filled up by Scheduled Caste Candidates as per orders con-
tained in Department of Personnel and Administrative Reforms O.M. 
No. 27125168-E9t(SCT), dated the 25th March, 1970 on the subject. 

[Ministry of Home A1fairs, O.M. No. D-1601612177-Delbi, 
dated 27-5-1978]. 

Reply of Government 

The orders contained in Department of Personnel and A.R. O.M. 
No. 27125!168-Esr (SCT) dated 25-3-1970 are being followed. 

[Ministry of Home Mairs, O.M .• ~o. U-1601612177-Delhi, 
.. dated 27-5-1978] 

Reeommendation (51. No. 35, Pata No. 117) 

The Committee are surprised to note that the Delhi ElectriC' Sup-
ply Undertaking has no clear understandi:ng of the procedure 9l de-
reservatio.n of vacancies. The Committee would, therefore, suggest 
that the Delhi' Electric $.\Ipply UndertakWg should immediately or-
ganise a training course for its officers dealing with personnel mat-
ters with the help of the DepartQlent of Personnel and Adminittra-
tive Reforms so that tis officers become fully acquainted with the 
provisions and procedure of reserva.tions for Schedt.iIed Castes and 
Scheduled Tribes. The help of the office of the Commissioner for 
Scheduled Castes and Scheduled Tribes can also be taken in this con-
:lection. 

Reply of Govenuneat 
rl~ The recommendation has been noted for compliance. The U8-

partment of Personnel and Administrative Reforms have been ap-
proached by DESU fot arrangbig training coursefbr DESU officers. 

[Ministry of Horne Affairs, O.M. No. U-1601612177..;~lJ;li. 
. dated 27-'5!.1t/81 

-I n:· 't 

Reeommeadation (81. He. a, Para Me. 111) 

The Committee hope that in future the Delhi Electric·· "Supply 
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Undertaking will strictly follow the procedure for dereservation of 
vacancies reserved for Scheduled Castes and Scheduled Tribes as 
laid down in Department of Personnel and Administrative Reforms 
O. M. No. 28/14/74-Estt (SCT), dated the 12th !.uly, 1976, and take 
all the necessary steps as mentioned in paras 26 to 27 A of, the 
Brochure on Reservations for Scheduled Castes and Scheduled 
Tribes in Services (Fourth Edition) before making any reference to 
the Department of Personnel and Administrative Reforms for de-
reservation. 

Reply of Government 

The procedure for dereservation of vacancies reserved for Sche-
duled Castes!Seheduled Tribes as laid down in the Department of 
Personael and. Administrative Reforms O.M. No. 28\ 141 74-Estt. 
(SCT), dated 12-7-1976 is now being followed in the DESU. 

[Mini~try of Home Affairs, O.M. No. D-1601612j77-Delhi, 
dated 27-5-1978] 

Recommendation (SI. No. 37, Para No. 119) 

The Committee would also like to urge that in view of poor 
representation of Scheduled Castes and Scheduled Tribes in the 
Service o~ Delhi Electric Supply Undertaking, dereservation of 
vacancies should be stopped. 

Reply of Govenuneftt 

The recommendation has been noted for compliance. 

[Ministry of Home Affairs, O.M. No. D-1601612!77-Delh.i. 
dated 27.5-1978] 

Comments of the Committee 

The Committee would like to be informed of the date from 
..... hich the dereservation of vacancies has been stoped by DESU. 

Keeommendation (SI. No. 38, Para No. 125) 

The Committee regret to note that separate waiting lists for 
Scheduled Caste and Scheduled Tribe employees for the purposes 
of aUotment of residential accommodation are not being maintained 
by Delhi Electric Supply Undertaking. The Committee,are at a loss 
to understand as to how in the absence Q£ such separate waiting 
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lists, the prescribed 10 per cent reservation for Scheduled Caste and 
Scheduled Tribe employees in the allotment of type I and type 11 
accommodation is being implemented. The Committe, therefore, 
desire that separate waiting lists for Scheduled Caste and Scheduled 
Tribe employees for the purpose of allotment. 0:1 residential accom-
modation should be maintained by Delhi Electric Supply Under-
taking and reservation orders in th~s regard should be strictly 
followed. 

Reply of Government 

As desired by the Committee separate waiting lists for Scheduled 
Castes and Scheduled Tribe employees 'for the purpose of residen-
tial accommodation are now being maintained and reservation in this 
regard will be strictly f.allowed. 

[Ministry of Home Affairs O.M. No. U-1601612177-Delhi, 
dated 27-5-1978] 



CHAPTER DI 

.JtECOMMENDATIONS/OBSERVATIONS WHICH THE 
CQ}AMITTEE ON NOT DESIRE TO PURSUE IN VIEW OF 

GOVERNMENT'S REPLIES 

-NIL-

PI 



CHAPTER IV 

RECOMMENDATION/OBSERVATION IN RESPECT OF WHICH 
REPLY OF GOVERNMENT HAS NOT BEEN ACCEPTED BY 

COMMITTEE AND WHICH REQUIRES REITERATION 

Recommendation (SI. No.5, Para No. 22) 

The Committee are distressed to note that out of 158 Class I 
vacancies ·filled by DESU, 114 vacancies have been filled up by 
persoJ?,s Qn. deputation or transW' to which the reservation orders 
have not been made applicable and none of these 114 Class I Officers 
belongs to Scheduled Castes or Scheduled 1'ribes, although there is 
no provision in the Recruitment Rules of DESU for taking people 
on deputation as such. 

Reply of Government 

The break-up of the 114 vacancies mentioned in the recommen-
dation is as follows':-

(i) 2,1 Class I vaclUlcies were filled up by deputation on the 
basis of the R &: P RegulatiolUl approved by the Corpora-
tion/U.P.S.C. which provided for such appointments. 

(ii) 93 vacancies in Class I posts were filled by promotion 
on the basis of selection. These promotions were within 
Class I. 

The reservation orders do not apply to these 114 vacancies which 
w'ere either filled up on deputation in acoordance with the rules or 
by promotion on the ,basis of selection; promot'on being within 
Class-I. 

[Ministry of Home Mairs, O.M. No. D-16016!2177.Delhi. 
dated 27·5-1978] 

CommeBts of the Com~ittee 
Please see Chapter I (Para No, 1.2) 

NEW 'DELHI; 
November 29, ·19't8. 
.4grahayanii8;I900'---.-C....,S""") . 
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RAM DHAN. 
Chairman, 

Committee on the Welfare 
of Scheduled Castes and 

Scheduled Tribes. 
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'DELHI ELECTRIC SUPPLY UNDFllTAKlNC' 

poeuaeiver&&sed exchalve1yror Scheduled Cute and Schecluled Tribe c:aacUdata. 
u.t 'A' 

SI. Namf! orCatelory with seale 
No. 

Advt.!F.mploymentNouce/C&rCular. 

--.-,---------------------------------------------II s 
--.------------------------~-------------~--~----~--------

I. Alatt. Engineer (E I: M) JlI. 4!1a-IOCO 

I. Medical OIIicer/Lady Medical 
OfftcerR •. 450-'000 

Inspector Gr. II 1lI. soo-6!15 

4. Oveneer (Civil) R •• soo.655 

5. Architectural AlSlt. RI. 400-750. 

7. Surveyor-c:um-Eltirnator Ib. soo-655 

S. AIIIU. Operator ilL 185-S00 

9. Operator lb. 1150,,00 

10. AIItt. Electric Fitter Rs, 18S-Soo 

II. Batteryman Ill. '4°-1'5 • 

'2. Jr. Teater (TelepbOllea) R,. ,85-S00 

'3. Sr. Welder Ill. S00-400 

14. Hammerman R •. ISn-4on 

15' Turner RI. ,8S-Soo 

AO/GJE/T«h./76-". dt.18-8-" 

Adma.fJt/'88/1'-". dt. ,,-'1-1,,6. 

(i) Advt. No. F. 40/RAP(T)J77-,f1/IS. 
tit. .,.6-'7 

(ii) Advt. No. F. 40/8. I: P(T)'7&-"/ss 
dt. 3'-1-". 

(iii) Empl. Notice No. F 4O/R I: P(T)/,7-7f' 
115.dt. 89-10-". 

(i) Empl. Not~ No. F. 41/R I: P(1)/,,-
78/9. dt• 7-6-77. 

Em"l. Notice No. F. SiR a: P(1")f".~fiH'. 
dt. '-S-7S. 

C'~c:ular No. F. 9/R I: P(T)/77-7S/III. 
dt. "3-,-,8. 

hnp •. Ncti(C~: No. F •• '/It I: P(T)/77-7Po/lll, 
dt. ,8-6-". 

Advt. No. E/Trch/,,,,S/34. Glt. 87-t-78. 

Advt. No. E/Tecb/,,-,8/S1. nt .• 7-,-,8. 

Em"l. Notice: No. F. 97IR I: P (11/'7-78/17 
dt. '5-"-77. 

Empl. Notitt No. F. 14SIR I: P(T,/77-7S/SS 
dt. 114-1-78. 

Atlvt. No. F/Trch/77-,8/S .. , dt,"'-J-7S. 

Advt. No. F. !J8/R .. P(T)/,,.,8/SI, 
dr. 118-112-". . 

Advt. No. E/Tr.ch/77-78/34.dt. 211-• .,a. 
Empl. Notite No. F. IIS/R A P(T)/77-,a/!16 

ct. 14-11-". 
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--.~'------------------------------------------------------
16. Auto FJectrician RI. 185-300 

'7. Jr. Mech. (Loco) RI. SIID-SOO 

18. Jr. Mcch. (Turhiae) RII. ~IIO-SOO 

19. ClU'pCIIleer RI. 115-300 

2 I. Sr. Mechanic (Bulldo&c-rJ Il,. ~oo 

:1'1. Antt. VulcaDize' a,. IS:I-300 

~5. Sr.lnlulaaOD Mechanic lb. 1110-300, 

116. Jr.IDlulatiOil Mechanic RI. 185-300 • 

Empl. Notice No. Il I: P(T,/77-78/37. 
cit. 11--78. 

Advt.No.1l &: P(T)/77-78/lo.dt.I,-6-77. 

Advt.No.1l &: P(T)/77-78/IO, dt. 13-6-". 

Empl. Notice No. Il I: P (T)/77-78/19. 
dt. 2-8-". 

(i) Mvt. No. F. sA/II.. &: J'(1)h6-i'il,r, 
dt. 11-8-76. 

(d, AdYt. No. Il I; P(1i17NtI/18.dt. 
dt. 13-6-". 

(til) Empl. Node. No. F. ~/p. I: P(T)/77-78/ 
39. dt. 1-3-7S. 

(i) Am·t. No. F. Iug/R &: P(1)/iC'iiI1l3, 
dt. 111-11-76. 

(.i, Advt. It &: P(T)/77-78/10. dt. '3-6-". 

(iii) Advt. No. E/Tech./rN8/Mi 
at. 27-1-78. 

(i) Myt. No. F. JlfglR A P(T)/7i-77/1,. 
dt. 111-11-76. 

(ii) Advt. Ne. a &: P/(T)/"-78/RI. 
dt. 111-8-". 

(iii) Ad"t.No. E/Tedt/77-78/34. dt,1I7-1-'", 

(IJ Adyt. No. F. IZl9/a &: P(,11/76-77/113. 
dt. 12-n-76. 

(ii) EmpL Node No. II.. &: P{TJ/77-,S/J8, 
dt. 116-7-77. 

(i) Empl. Nodce No. F, II ,Ill &: P/(1')l76-
77!1I4, dt. 13"111-76. 

(ii) Empl. Notice No. a &: P (T)/76-77/S6, 
dt. I :I-S-'" 

(iii) Myt. No. a & PfIJ 177-78/1 O. 
dt. 13-8-77. 

(i) Empl. Notice No. a & P(1")/76-77/,6. 
lilt. 1~1-77. 

(ii) Mvt. No. a I: PfIJl"-78/Jo, 
dt. 13-6-77' 

(iii) Advt. No. E/Tech,/77-711/'4. 
dt. 117-1-78. 

(i) EIIlpIO)'mmt Nouer No. It I: P(T)/,& 
77/36. dr. 1!I-3-77. 



~7. Instrument Mech. Gr. IT R~. ~50-400 

3 

(i) Empl. Notice No. F. 5S/R I: P(T)/76 
77138, dt. 114-3-77. 

(ii) EmpI. Notice No .. F . .'lIP & R (T)/77-
77-78/39(11), dt. 1-3-7S. . 

(iii) Ad"t. No. II I: P('I")/77-'18/10, 
dt. 13-6-77. . 

"J!l. Fore_nGr. II (Llibricatlon)R~. 300- Advt. No.R I: P(T)/77-781Io.dt. 13-6-77. 
655. 

119. COIltroUer 1\.11, 400-750 + lb. 501- S.P. 

30. Autt. Controller lb. 300-655 + RI. 50/-
S.P. 

31. R.4ger .... f8S-Soo 

31. ChemiltGr. II lls. 400-750 

13. Autt. Operator lls. 185-300 

3+. Helper lb. ISO-ISo 

:~5. M,chanic (AIr-conditioning) lb. 300-
475· 

11';. Water 'l't'eatment Plant OperatorlLab. 
Operator/R~. 150040. 

SR. Operator R.,. 1500400 

l~. Tr'linei Telepltone O!Jel'ator. R... ISS-
300 

(i) Empl. Notice No. R I: P(T'I/77-78/1 P, 
dt. 16-7-77. 

(il) Advt. No. E/Tech/77-7P/?4 ,dt. '7-1-
7S, 

(i) Empl. Notice No. R I: P(T)!7,.,8/IS, 
dt. 26-7-77. 

(ii) Advt. No. E/Tech/"-7S/34. dt .17-1-7S. 

Empl. Notice NC'. R & P(T)/77-78/IO, 
dt. 16-7-77. 

EIlq)1. Notice No. R. I: P ('1")/77-78118, 
dt. 116-7-". 

Advt. R. I: P(T) 177-78/111 • dt. 111-8-". 

Do. 

(i) Do. 

(ii) Advt. No. E/Tech/7,.,SI34. dt .17-1-7S. 

(I) Empl. Notice No. R I: P(T)/77-78/19. 
dt. 1-8-77. 

(ii) Advt. No. E/Tecb/77-781s4. dt .117-'-78. 

(I) Advt. No. R I: P('I")/77-7S/10, 
dt. 13-6-77. 

(II) Prop1. Notice No. P 5fR.l.pmI77-78. 
39. dt. 1-3-78. 

Adv. No. E/Tech/77-7S/'4. dt.17-1-78 . . ~ . 
(I) Empl. NntlN' No. Admn.,11l I: P(NT) 

76-". dt. 15-5-76. . 

(ii) Advt. No. Admn./RI:P(NT)!,s-77/lIo, 
dt. 8"9-76. 

(i) Empl. Notire No. Admn./R I. P(NT) 
/76-77/". dt. 15-5-76. 

(Ii) Bmpl. Notice No. Admn.fPI:T(NT)/ 
77-76fI6, dt. I~HO-77. 
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• 
41. Gunr8IDR... I 110·1 50 +RI. 10/· S.P. 

45. Jr. Pharmacilt RI. 1100;00. 

44. " Stenootypilt(E) R... 11110-500 

45. Steno-typilt (H) R... 8ao-5OO 

46. Sewennan R... 190.180 

..s. Senior Sleno RI. 900075° 

5 

(i) Empl. NotiCf' No. Amn./llltP(NT')/76• 
77/111, dt. 19'5'76. 

C!i) Advt. No. Admn./R i: P(NT)/76'77/18, 
dt. SI.8-76., 

(il Emp!. Notice No. Admn./R &: P(N'I) 
76-n/15, dt. !l1I-5-76. . _.. . 

(il Advt. No. Admn./R &: P(NT)/?6-n/ao 
dt.8-9"76· 

(ii) Advt. No. Adnm./R &: p' (NT)/t. 
dt. ,1IB-5·77. 

(iii) Advt.N!); Admb.:;R. &:P (NT)/7""S/11 
dt.9+7,.. 

(i) Advt. No. Admn./R. &: P(NT)/77'/78f6 
dated ~-8'78, 

(ii) Advt. No. Admn./R &: P(NT)/77"78/aG 
dt. IS-II-78. 

Do., 

Empl. Notice No.Adam./a. &: P(NT)/77'78/ • 
117, dt. 1 ..... 78• 

Advt. No. Admn./a. II: P(NT)/77-78/ 19-
dt. 14'11-77. 

Advt. No. Admn./a. &: P(NT)/n-78/a5 
dt. 1111-1-78. 

'DELHI ELEarRIe SUPPLY UNDBRTAJW\TOS' 
Statement Ihowing,the paiD notifted/advertiled ror SC/ST candlduea aIoDpitb 

feDeral candidatea. 

~~----~--~-------------~---------------~---------
SI. 

,No. 

--. 

Name or caterorY with acale 

II., InltrumentRepairerGr.lIRa. 185-1130 

3. Jf' Electric Fitter R.I. 18S-3OO BHV 

3828 L.S.-3. 

Advt./Employment Notke No. 

, 
(l) £mpl. Nadce No. '0 14aiR. ," pm/77-

78/ 1, dt. 6-4-77. 

<ii> BmpI. Notice No;". r4!lia. I: P(T)/77-
78/RO, dt. 10-8-77. 

(i) Bmpl. Notice No. F. Ie/a. &:p(T)/77-
78/4, dt. 3004-77. 

(il Empl. Notice No. F. 17/ltl:, ,m/n-
78/ 11, dt. I++n. 



II 

,. Jr •. T~ter (Tele) ~. 185-300. 

5· Jr. Teater, (Prot) ~ •• 1/15-300 

6. Vehicle Qleaper R,J. IIIO-I~, 

,. ~r. ii4tcr (B.t T) ~. 9og,.~0 

9. Jr. Mcch. (Loco) lb. 1110-900 

10. Jr. Mech. (Turbme) R.I. 1110-300 

II. Sr. Welder lb. 300-,00 

III. Sr. Fitter (Civil) lb. 300-,00. 

13. Jr. Motor Mechanic lb. 1110-300. 

I,. Welder-e.-Deater .... ISO-'oo 

15. Meehanic It&te lb. Iso-IBO 

3 

(i) Advt. No. F. 97NR. & P(T)/77-78/14. 
Clt. 11-6-77. . 

(i) Empl. Notice No. F. 97(B)/R. & P(T) 
77-78/15. dt. 11-7-77. 

(Ii) Mvt. No. F. 97(8)/& & P(T)/77-78/30 • 
dt. 13-11-77. 

(i) Empl.Notice ND. F IS./R. /It "f(T)/77-
78/17, dt. 11-7-77. 

(i) Empl. Notice No. F. 7S/R. & P(T)/77 
78/38. dt. 15-11-78. 

(i) Empl. Notice No. R. & P(T)/76-77/36 • 
dt. IS-3-77. 

(Ii) Adv~. No. E/Ted!/77-78/s,. dt,17- 1-78 . 

(i) Empl. Notice No. R. /It P(T)/?6-77/36, 
dt. 15-3-77. 

Do. 

(i) Empl. Notice No. F. S8/R. & P(T)/76-
77/37, dt. 18-3-77· 

(iI) Mvt. No. F. R. /It P (T)/77-78/IO, 
dt.ISo6077· 

(i) Empl. Notice No. R. & P(T)/77-78/19, 
dt. 11-8-77. 

(i) Empl. Notice No. F. 5S/R. & P(T)/77 
78137. dt. 110-11-78. 

Do. 

Do. 

16. 1!l,t:rQment M~c Gr. I, Ib. sao- (i) Empl. Notice No. R. I: P(T)/y6-77/si 
.,~ dt. 15-3-77. 

17. Operator lb. 1t5CJ-400 

18. .-..' Qpentor lb. ISs-p. 

10. '1C'emIIi (S/8111.) lb. ~750 

e.. MItt. Opfrator lb. 18S-300 

(ii) Mvt. No. R. & P(T)/77-?8/I'. 
dt. 111-8-77. 

(i) Empl. Noti •• No. R. I: P(T)/77"78/18, 
dt. 116-7"'" 

(i) Mvt. No. B/Tech/77-18/3', 
dt. 117-1-78. 

(i) Mvt. No. "7/R & P(T)/?6-"/15, 
dt. 1,-111-,&. 

(i) Cin:ular No. P. 9/.,R. /It P(T)/77"78,11 
dt. 113-1-78. 

(I) Bmpl. Notice No.F. 1149/R. I: P(T)(77 
78(t •• dt. 13-.... 77. 



,.,. 

• 
~ ~. ~ I'. ,,' .. : _ .... A 

iii. Operator RI. I~ 

liS. Female Atteac:iaat RI. 14001115 

!l6. Typilt RI. 185-300 

117. Security GdIaI'd RI. 11100150 

'.e. Security Inspecler RI. 1150"500 

119. Aya RI. 1:100150 

30. Uterate Gatekeeper RI. I80-Soo+ 
RI. 15/-. 

(i) '-pl. N6ticC; 1'(0. P, 149/RI:P (T) 
77-781., dated 13-.-77· 

(i) Advt. No. AdIIID./R I: p(NT)l76-n,to. 
dt. 7"9-76. 

(ii) Advt. No. AdmD./a 'f(fttr)f76-'t1I.' 
dt. 9-111-76. 

(iii) Requilition with Employine~t Ex· 
thaaare on·IIS"-77· 

(iv) Adv. No. R& P(.NT)/ •• dt. :18-5-77. 

(v) Admn./R I: P (NT)/77-78/u. dt. 
9-9-77· 

(i) Empl. Notice No. Admn./R I: P(NT) 
77-78/7. dc. 5-8-77. 

(ii) Advt. No. Add.fIlA: P(NT)/77-,81*1 
dt' 11001:1-77. 

(iii) Advt. No. Adma. ,,, I: P(NT)/77-'18/ite 
dc. SOoS-78. . . 

(i) Ernpl. Notice No. Admn./R I: P(NT) 
77"7813. dc.I9-+-77. 

(i) Empl. Notice No. Adm'ft./lt I: P(NT) 
77/78/17. dt. 17-10077 •. 

(i) Advt. No. Admn,fR.li6-77(l. I: P(NT> 
77-,8/111. at. 1,-10077. 

(ii) Empl. Nodee No. Iwhrm./ft. a P (NT) 
1"-78/:1. dc. :18-4--". 

(iii) Empl. Notice No. Admn./R I: P(NT) 
77-78/11l. dt. 9-9-77 iild Aiivt. N6. 

Admn/R I: P (NT) 77-78/14 dt. S009-77. 

(I) Advt. No. Admn./lll: P(NT)I76-77/:l1 
dt. 18-9-76. . . 

(ii) Mom./ft. &: P(NT)/7'7-78/9. dt •• .,.". 

(i) Ernpl. Notice No. Admn./R I: P(NT) 
8/76-77/:13. dt .• 7-10076. 

(I) Advt. No. Admn./R II P(NTl/76-77/18, 
dt. IIS-111-76. 
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cDe~hi ~lect"ic Supply Undertaking! 

.ShriMohinder Paul, 

Liaison Office?' 

.. I am enclosing a copy ot paras 38 & 40 of the recommendations 
contained in the Eleventh Report o~ the Committee on the Welfare 
of Scheduled Castes and Sc:heduled Tribes (6th Lok Sabha), Minis-
try of Home Mairs for' yoor information, guidance and necessary 
action. 

Enel: AMI above 
No. AO(G)/D/4421 . 
• Dated: March 1, 1978, . 
PARA No. 38: 

Sd/- M.N. Sehgal 
Administrative Officer (G) . 

The Committee hope that the Liaison Officer would function 
with a ense of dedication and ensure due compliance of the reserva-
tion orders so that the shortfalls existing in DESU are wiped out 
at the earliest. They also hope that the liaison Ofticer will focus 
his attention on the proper maintenance of Rosters by the con-
cerned authorities and would satisfy that the reservation orders 
are scrupulously implemented by them. 

PaTa No. 40: 

The Committee also desire that a note about the activ~ties.of the 
Cell should be highlighted in the Annual Report of the Delhi 
Electric Supply Undertaking. 

30 



APP&NDIX. ID 
... <I(.'~" .:.. •. ~ 

Resolu.tion. No. 179 of the D.E.S.C. dated. 12-10-1977 

Item No. 31-A: 

~' . -Res9lved ~t it be recommended to th,Cor)?orati'on, ,~t "a. 
proposed by the G.M.(E) in his letter No. F. 1 I 131 77-O&M!Mtg-148; 
dated 14-9-1977 R&P Regulations pertaining to 2nd Schedule posts 
in D.E.S.U. (MCD) as concurred to by the U.P.S.C. vide their 
letter No. F. 3124(11) 177-RR, dated 1-6-1977 and detailed"in 'A~­
nexure 'A' to the letter referred to above be approved with the 
rric:idiftcations' that provisions against cohimn No. 8(b) and 8 (f) be 
read as under:-

8(b) A certain percentage of the vacancies to be filled shall 
be reserved for the wife I son I daughter who may otherwise 
be eligible by educational qualifications, experience and 
age, etc. as presCribed, of a regular employee of the 
D.E.S.U. who dies in harness or while in servjce~ " .~ 

8 (f.) Not exceeding 5 per cent of the posts may' be re!lerveci 
for sportsmen. 

. .... -. ," .. ".- .... 



iDelhi Electric Supply Undertaking' 

(Municipal Corporation of Delhi) 

No. AO(G) I AdmnfP /141: Dated: •. 1.1D'78 
OFFICE ORDER 

In ,continu.~ion of Office Order No. OOM/SS/16/19 'da~d 
20.4.1976 (Reproduced below), the G.M. (E) hali! been pleased to 
order the Shri Mohinder Paul, Sr. Labour Welfare Oftl.cer (Liaison 
Ofticer) shall be associated with all the Selection Conunittees\DPC. 
conli!tituted in the Undertaking upto Class II posts. 

Sd/- M.N. Sehgal 
Administrative Officer (G) . 

Copies to 
1. Secretary to G.M. (E) 
2. Dy. G.M. 
3. o'E./ All Add!. C.EB. 
4. FA &- CAO/Dy. C.E.(P&C)/Dy. C.!:. (Civil). 
5. A.O. (P) AAO 
6. Sh. Mohinder Paul, Sr. L. W.O. 
7. All recogntsed UnionlAssociations. 
8. All Notice Boards of the Undertaking. 

'Delhi Electric Supply Undertaking' 

No. DGMISS\76119: Dated: Ap7'il 20, 1976. 

OFFICE ORDER 

It has been decided that henceforth Shri Mohinder Paul, Labour 
Welfare Offtcer, shall be associated with all the Selection Commit-
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tee constituted in the Undertaking in connection with the posts of 
Scheduled CasltelScheduled Tribe candidates required to be 
ftlling up. 

Sdl- H. C. Pande, 
D)'. General Manafer' 

Copies to: 
1. All Heads of Deptt./Sectional Heads. 
2. Shri Mohinder Paul, L.W.O. (D-III & VII). -
3~ All recognised Unioa/Associations. 
4. All Notice Boards oj the Undertaking. 



To 

APPENDIX V 

No. 21/19'7/66-Adm. II. .'" 
Government of India/Sharat Sarkar, 
Mirtnstry of Energy /Oorja MantrallY., 
Depanment of Power/Vidyut Vibhag 

CONFIDENTIAL 

New Delhi, the 6th April, 1978. 

Shri M. N. Sehgal, 
Administrative Ofticer(G), 
Delhi Electricity Supply Undertaking, 
Shakti Sadan, Kotla Road, 
New Delhi. 

Sl11IJIlCT.-Selection Committee/Departmenta.l Promotion Committee 
lor Class I po&ts in the Delhi Ele~ty Supply Under-
ta.ki'R9: 

Sir, 

I am directed to refer to your letter No. EIA Ie GISSI Miscl521 
4377, dated 4-1-1978 on the subject cited above and to say that the 
Department of Power have no officer from SC/ST community to 
nominate on the Selection Committee/Departmental Promotion 
Committee for Class I posts in the Delhi Electricity Supply Under-
taking. 

... ., .. 

Yours faithfully, 
Sd/-J. D. Mehtani 

Under Secretary to the Govt of India. 
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APPENDIX VI 

AnGlysu of the Action T.a.ken by the Governmen.t on. the recom.-
mendAtIions contained in the Eleventh Report (Sixth Lok Sa.bha.) of 
the Committee on the Welfa.re of Scheduled CGBtes a.nd Scheduled 

Tribes. 

I. Total number of recommendations 36 

II. Recommendat' ons/Observations which have been 
accepted by Government (Vide Recommendations 
at s. Nos. l(Para 18), 2(Para 19), 3(Para 20), 
4 (Para 21), 6 (Para 23), 7 (Para 24), 8 (Para 37), 
9 (Para 38), 10 (Para 39:), 11 (Para 40), 12 (Para 
41), 13 (Para 42), 14 (Para 72). 15 (Para 73). 
16(Para 74), 17(Para 75). 18(Para 76), 19(Para 
77), 20 (Para 78), 21 (Para 79), 22,(Para 80). 
23 (Para 95), 24 (Para 96). 27 (Para 97), 28 (Para 
98) , 29. (Para 99), 30 (Para 100), 31 (Para 110), 
32 (Para 111), 33 (Para 112), 34 (Para 113), 35 (Pua 
117), 36 (Para 118), 37 (Para 119) and 38(Para 125). 
Number 35 

Percentage to total 97 

III. Recommendation/Observation in respect o~ which 
reply of Government has not been accepted by 
the Committee and which! requires reiteration 
[Vide Recommendation at S. No. 5(Para 22)]. 

Number 

PerCthltage to total 

1 

I 

... 
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